=

IN THE CENTRAL ADMINISYRATIVE TRIBUNAL
PRINCIPAL BENCH, DELHI.

[ LI R W )

REGN. NO : 0A 300[87

Shri 8. Hameed Hasen ~sese. Applicant
Vapsus ‘ )
Union of India & Ors eesees Respondents

1464487

‘Applicant by Shri Ram Saran Dass and respondents

by Shri P.P Khurana.

- In this application made under Section 19 of the

administrativs Tribunals Act, 1985,.the applicant is ssek=-~

,1ng for a dlrectlon to the raspondants nat to av;ct hlm

fram tha quarter allatt-d to him at hls plqca 0? uork,

\namely, Dehra Dun, which is 51tuated in the State of

Uttar Pradesh. -

2, Rdmlttedly, the appllcant is uorklng at Dehra
Dun. When that is 2o, this appllcatlﬂﬂ has to be zxp

,%gesented befo;e tha Allahsbad Bench of this Tribunal

_ghaULng ragard to ths true intendmend of Ruls 6 of the

Central Administrative Tribunmal (Rrncedure) Rules,
1987, Uue see no jusisfication whatseever to ebtertain
this gpplication before this Bench. Ue, thersfore, '

direct the Registrar ¢o return the papers to the
applicant for re=-prassentation before the appfbpriatg

Banche
| 5d/ - ‘ sd/-
(Birbal Nath) (K.5 Puttaswamy)

AN Viee=Chairman
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